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INDIAN ENCLAVE IN BURMA ON OPPOSITE 
SIDE OP NAGALAND 

298. SHRI J. C. CHATTERJI: Will the 
Minister of EXTERNAL AFFAIRS be pleased to 
state: 

(a) whether it is a fact that India has an 
enclave in Burma on the opposite side of 
Nagaland; 
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(b) whether it is a fact that this 
frontier of about 25 miles has been 
left unguarded in order to facilitate 
free movement of Nagas; and 

(c) if the answer to part (b) above 
be in the affirmative, whether it is ac 
cording to the provisions of the Indo- 
Burma Treaty? 

THE MINISTER OF EXTERNAL AFFAIRS 
(SARDAR S WAR AN SINGH): (a) There is no 
Indian enclave in Burma across the Nagaland 
frontier with Burma. 

(b) By agreement with Burma, tri 
bal residents within 25 miles of the 
border, on bolth sides, are allowed 
transit across the border, and for this 
purpose, they are exempted from 
passport formalities by both countries. 
It is not correct to say that the Naga 
land border, at any point, is left 
unguarded. Even during the opera 
tions in Nagaland, our Security Forces 
have been given full powers to inter 
cept any armed Naga individual or 
gangs attempting to cross the border. 

t 
(c) The arrangement for the free 

transit of resident tribals on both 
sides of the border, referred to above, 
is not part of any Indo-Burma Treaty, 
as such, but it is a long-standing prac 
tice, always accepted by both Gov 
ernments. 

CEASE-FIRE VIOLATIONS  BY  PAKISTAN 

J SURI OM MEHTA: 299-   \SHRI 
SITARAM JAIPURIA: 

Will the Minister of DEFENCE be pleased to 
state: 

(a) the number of cease-fire violations 
by Pakistan in Jammu and Kashmir State in 
the last three months; 

(b) the number of Civil and Military 
personnel killed in these violations; and 

(c) whether the violations are on the 
increase or decrease? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (DR. D. S. RAJU): 
(a) During the months of February, March 
and April 1965, Pakistan committed 810 
cease-fire violations in Jammu and Kashmir. 

(b) The number of persons killed— 

(c) The number of violation by Pakistan is 
on the increase. 
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COMMENTS   ON     NATIONAL   DEFENCE 
FUND BY COMPTROLLER AND AUDITOR-

GENERAL 

300. SHRI A. D. MANI: Will th* PRIME 
MINISTER be pleased to state: 

(a) whether his attention has been drawn 
to the comments of the Comptroller and 
Auditor-General on the handling of the 
National Defence Fund during 1963-64; and 

(b) if so, whether it is a fact that a good 
part of the money collected has not been 
utilised for purposes of defence? 

THE PRIME MINISTER (SHRI LAL 
BAHADUR) :   (a)  Yes. 

(b) Out of a total cash collection of Rs. 
59.37 crores, an expenditure of about Rs. 33 
crores has already been authorised for defence 
purposes. Proposals are under consideration 
for the utilisation of the remaining amount. 

 


